
IN TI-2 CNTR2L ADM.11TISTRATIVE,  TRIBUNL 

CLLC  TA BE H 

M.A.713 of2001 
M.A.131 of 2001 
O.A. 1422 of 1997. 

Pr e se it 	:. Hon' bi e Mr • S. Bi. swa s, Admi ni stre tiv e N 

Hon'ble Mr. A. Sathath Khan, Judicial Imbe 

Gopa]. Seal & Ors. 

vs 

Union of India & Ors, 

4or the quJcant 	: Ms. B. Banerjee Coun5 

For the re sFonde it S.: Mr. S. Chowdhury, counsel. 

Date of Order : 24.04.2003. 

ORR 

f 
F- 

M.A. 131 of 2001 has been filed for amendment and 

71 of 2001 has been filedrfor early date of 
or 

hearing. AA M.A. 131 of 2001,/amendment is allowed. 

Amendment is to be carried out within one week, a 

cor of ti •amendent application is to be served on 

the respondents within or Week thereof and bhe matter 

will be listed for final hearing on 23 • 05. 2003 

2. 	IbW, O.. has been fixed on 23.. 05.2003 for final 

hearing, the saU N. A's.hve become ±nfrustr cis 

4CC rdingly, both tb M.i'$ alta, ctisposed.of, 

€MBER(3) 	 MEMB'R(A) 


